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Loans givey by Lhne state bhank of mdore

Yo '15!,99” ﬁ"!ﬂs
1546, SHR] SATYA PRAKASH
MALAVIYA; Will the Ministen of

FINANCE be gl_case_d to state:

(a) what are the detaily of loans given
through letters of credit to firms engaged
in export trade during the period from
June, 1986 till date hy the State Bank of
Indore, Chandni Chowk, Delhi branch;

(b) -whethey any  imregularities have
come to light in sanctionjng these loans;
and

(¢) if so, what are the details in this
regard?

THE MINISTER QF ST:}TE IN- THE
DEPARTMENT QF -ECONOMIC AF-
FAIRS IN THE MINISIRY QF FIN-
ANCE (SHRi EDUARRO FALEJRO):
(a) The State Rapk .of Jadore has ge-
ported that the ~fatal. amoeunt .of | pregp

[RAJIYA SABHA]
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Letters of Credits issuedjopened by their
Chandnj Chowk Brancn, Dethi under
Foreign Trade Business during the period
from June 1986 til] 3-5-1988 aggregated
Rs. 1,009.50 lakhs ip despect of 12
companies.

(b) and (¢) The bank has repoited
that no irregularity has come to light af-
ter issuing the Letters of Credit.

Work Paralyseq in Delhi Courts

1547. SHRI SATYA PRAKASH
MALAVIYA: Wili the Minister of
HOME AFFAIRS be pleased to state:

(a) whethe; it is 5 fact that work in
Delni Courts continues to remain paralys.
ed it so, what are the Teasons therefor;
and

(b) what is Government’s reaction

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) The strikipg
lawyers have since resumged work and the
Courts ‘are functioning normally,

(b) A Committee consisting- of two
sitting judges of Delhi High Court has
been set up to enquire into the demands
of the lawyers. On the basis” of - the in-
terim report submifted by the Committee,
five concerned police officers have since
been transferred and mvestxgahon of the
cases pertammg to the incidents’ of 21st
Jafuary and " 17th February, 1988 has
been entrusted to the Cenfra] Bureau of
Investigation, ’

Citizenship Act,” 1955
1548. SHRT CHIMANBHAI MEHTA.
CHOWDHARY RAM SEWAK:

Will the Minister of HOME AFFAIRS
be pleased fo state- . .. -

(a) whether it s 1;§ct that the !Present

statut; itory Jn;pvxsxgn under the C1t’1zendh1p

 Act, 1955 are defective to fhe gxtént that
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these permit people to become citizens
of India while retaining ctizenship of the
U.K. and hold British passports;

(b) if so, in what manner the rules of
Foreign &xchange Reguwiation Act apply
to such individuals holding dual citizen-
ship; and

(<) what are the details of the circum-
stances peimitting  dual ‘ditizensaip to
Indian citizens?

THE MINISTER F STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): (a) No, Sir. There
is no provision in the Citizenship Act,
1955 or the Rules made thereunder,
namely the Citizenship Rules, 1956 for
the grant of dual citizenship, Under our
Citizenship law, any citizen of Inda will
cease to be p citizen of India if he volun-
tarily acquires the citizenship of ‘another
country.

(b) and (c¢) Do not arise in v1ew of
(a) above.

Conversion of debentures of Reliance
Industries Ltd.

1549. SHRI CHIMANBHATI MEHTA:

CHOWDHARY RAM SEWAK:-

Will the Minister of FINANCE be pleas-
ed to state:

(a) what was the cnter[a adopted in not
allowmg the conversion of ‘E’ and ‘F’
serics non-tonveirtible Debentires of Re-
liance Industries Limited in 1986;

(b) what were the details of guidelines
prevailing in 1986 and at present; and

(¢) what are the reasons for not approv-
ing the proposals ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AF-
FAIRS IN THE MINISTRY OF FIN-
ANCE (SHRI EDUARDO FALEIRO): (a)
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to (c) As per guidelines, for fresh issue of
debentuies by public limited companies,
issued on 15-9-84, the companie, had the
opiion of geliing, the non-<conv..tible de-
pentures or non-convertible  portion of
convertible  debentures, convertzd  into
equity fully wiith the approval of and at
such price as may be determined by the
Controller of Capital Issues, A debenture-
holder, would, however, be free not to
exercise this right. Tt wag noted that this
policy was leading to undue speculation
in the debentures of certain compaines, on
the expectation of p possible conversion at
some future date, and thig affected the
interest of general investors as they were
neither aware of the clear intention of the
compan‘es regarding conversion nor the
view the Governmént would take on such
proposals. With a view to setting such
doubts and speculation st rest, a decision
was taken on 10-6-86 not to permit conver-
sion of non-convertible debentures and the
non-convertible portion of partially conver
tible debentures into equity shares, unless
such permission was obtained at the time
of issue of such debentufss In vlew of
this policy, M/s. Réfiancé (tifustries Ltd.
were not allowed to convert the moh-con-
vertible portion of ‘E’ Series Debentures
and 'F’ Series non-convertible Debentures,

fxcise Duty on ﬁ‘di‘geﬂé‘ﬁs Synthetic
Fabrics *

1550. CHOWDHARY RAM SEWAK:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is g fact that excise duty
op indigenous synthetic fabrics is being
estimated op the basis of retail price of
synthetic fabrics;

(b) whether it is a fact that Government
charge excise duty on ex-factory price:

{c) if so, what are the reasons for adopt-
ting dual policy; and

(@) whether 1t is 4 ‘fact that excise rate
On polyester sarees, shirting ang suiting is

48 per ceht to 70 per cent on ex-factory
Prive?



